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last made to tbe House on the 21st 
Ifeveh, 197*—

(1) Tbe Tobacco Board Bill, 1975.

(2) The Trust Laws  (Amend- 
ment) Bill, 1975.

IS. W his.

PUBLIC ACCOUNTS COMMITTEE 

Hundred amp fifty-second  Report

SHRI JYOTIRMOY  BOSU  (Dia­
mond Harbour),: I beg to present the 
Hundred and fifty-second Report of 
the Public Accounts Committee on 
paragraph 33 of the Report of the 
Comptroller and Auditor General of 
India for the year 1972-73, Union Gov­
ernment (Civil), relating to the Mi­
nistry of Health and Family Planning 
<Department of Health)

13.10 hrs.

STATEMENT ON THE SITUATION 
IN SIKKIM

MR. SPEAKER: Shri Yeshwantrao 
Chavan. You can lay it on the Table 
.the House.

w r i  w n r fc ft  :  (« * r - 

'fiWT) : fF ̂ PTT 
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I should like to take the opportunity 
to keep the Hon. Members informed 
of certain recent development in Sik- 
Jtfm.

As the House is aware, Government 
Taave been making sincere efforts to 
wmate the speedy economic and so- 
icial development of the  people  of 
Sftkita under democratic conditions,

as stipulated in the Agreement of 6tb 
May, 1973 and the Government  of 
Sikkim Act, 1974.

Both documents had the assent and 
approval of the Chogyal as well as 
the political leadership of Sikkim 
However, the arrangements that were 
instituted on the basis of these agree­
ments, with the responsible Govern­
ment constituted by duly elected lea­
ders on the one hand, and the Chog­
yal functioning as a  Constitutional 
Head of Government on the  other, 
depended essentially for their success, 
on the sincerity of the Chogyal and 
full acceptance by him in practice of 
the democratic system under which 
he would cease to have the overrid­
ing powers he had exercised for more 
than two decades.

As Hon. Members are aware, Gov­
ernment of India have been requested, 
on sevral occasions over the past 20 
years, by political leaders and the peo­
ple of Sikkim for the abolition  of 
the institution of the Chogyai Gov­
ernment of Inda’s endeavour has been 
to protect the institution, although 
in the case of Princely States, the 
Princely order has been abolished in 
deference to the democratic processes 
in the country. The deviation in the 
case of Sikkim was  motivated by 
our desire to show special consdera- 
ton to the Chogyal in the hope that 
he would play a responsible role As 
regards the present Government and 
Assembly in Sikkim—the first that is 
truly representative in  character, 
having been elected on the basis of 
one-man one-vote in free and fair 
elections—the demand for the removal 
of the Chogyal has been made and 
repeated for the past several months. 
As early as in September last year, 
the Chief Minister had warned that if 
democracy was to survive in Sikkim, 
the Chogyal must go. On our part, 
we have counselled restraint in the 
hope and expectation that the Chogyal 
would ultimately reconcile himself to 
his constitutional role and adopt  a 
more constructive attitude. However,
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we have always made it clear to the 
Chogyal that while we are anxious to 
protect the institution of Chogyal in 
Sikkim, as we have been doing over 
the past several yeais, we must natu­
rally give the highest priority to the 
welfare, interests and aspirations of 
the common people and their elected 
leaders, I must say that the situation 
m Sikkim has now reached a cntital 
phase.

Almost from the day on which the 
new arrangements came into torcc, it 
became clear through Chogyal’s state- 
ments and actions that he ̂ as not re­
conciled to his Constitutional rolt and 
that he was determined to obstruct the 
functioning of the democratically elec 
ted Government through all means at 
his disposal. In the past few months, 
the Chief Minister of Sikkim and his 
colleagues in the Council of Ministers 
and the Assembly have constantly 
been represents to the Government 
of India against the Chogyal’s activi­
ties, and drawing our attention to tht. 
fact that democracy cannot survive in 
Sikkim as long as the institution of 
Chogyal continued to exist  We have 
been counselling patience to political 
leaders m Sikkim beacuse we hoped 
that, ultimately good sense and wis­
dom would prevail on the part of the 
Chogyal, m the larger interest of the 
welfare of the people of Sikkim  Un­
fortunately, these hopes have  been 
belied The Chogyars actions over the 
last few months have been delibera­
tely directed towards creating a crisis 
situation in the State  The elected 
representatives and the Government 
leaders in Sikkim have taken strong 
exception, and with justification,  to 
his statements questioning the validity 
of the democratic process and even 
the Government of Sikkim Act which 
hie himself had promulgated only some 
months ago  They have been outrag­
ed by the propaganda campaign that 
he has either undertaken personally 
or encouraged. The Government  of 
Sfltkbn and the Government of India 
have been particularly shocked,  in

intimidate, terrorise, threaten  and. 
even physically harm political  lea­
ders and common people in Sikkim in 
a bid to disrupt law and order, obs­
truct the founctiomng of the Govern* 
ment and subvert the democratic pro­
cess  There have been assassination 
attempts on the Chief Minister by use 
of explosives, there was the stabbing, 
of an unarmed Member of the Sikkim 
Assembly by a member of the Chog­
yal s < ntourage in the Chogyal’s pre­
sence, and some other distressing in­
formation has come to light only a 
few days ago on elaborate plans to 
use violence against elected represen­
tatives
In view of the sharp deterioration 
m relations between the elected re- 
prsentatives and the Chopval, I had 
instructed the Foieitfn Secretary  to- 
visit Gangtok last week to study the 
situation  In particular, the Foreign* 
Secretary did his utmost to impress 
upon the Chogyal that we had  all 
along bttn urging patience upon the 
clected representatives m the  hope 
that the Chogyal would cooperate 
with  the  Government instead  of 
seeking confrontation with them, but 
if these efforts to impede the function­
ing of the Government, insult the 
elected representatives and intimidate 
them in various ways continued, the 
situation could well reach cnsis pro­
portions, It is  now  unfortunately 
evident that this effort did not have 
the desired effect

It is in the context of the deterio­
rating law and order situation and the 
suspicion of the imminent threat to 
the lives of some leaders in Sikkim 
that  an urgent request was received 
from the Chief Minister of Sikkim lor 
the immediate disarming *nd disband­
ing of the Sikkim guards. Even ear 
lh*T, the Government <tf India had 
been urged by the Chief Minister that 
the Government of Sikkim should not 
be expected to support with public 
funds the presence of several hundred 
armed personnel for the exclusive use 
of the Chogyal. The Hon Membem 
would agree that there could be m 
justification lor a private smy at
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about 400 people retained by the Chog- 
yil on the palace premises but paid 
for by the public exchequer. The evi­
dence of possible  conspiracy against 
the Chief Minister and his colleagues 
indicating complicity of some Sikkim 
guards added urgency Co this request. 
In view of Che pressing appeal from 
the Chief Minister and of the Gov­
ernment of India’s responsibility to 
ensure law and order in the State, the 
Government took necessary steps to 
disarm the Sikkim guards on the after­
noon of 9th April.

Before I conclude, I would like to 
mention another demand by the politi­
cal leaders in Sikkim, which has been 
made earlier on many occasions and 
has been reiterated in recent weeks, 
for according to the elected Govern­
ment full rights and responsibilities 
on par with a constituent unit of the 
Indian Union.  The request is a re­
flection and a conscious expression ot 
the traditional sentiment and popular 
with m Sikkim to fully pailicipate m 
the mainstream oi Indian life. It has 
again been repeated, along with the 
demand for the abolition of the insti­
tution of the Chogyal, in the resolu­
tion passed unanimously by the Sik­
kim Assembly at its meeting: on the 
10th April, the implications of which 
are being studied by the Government 
of India.

sftnwfasr* (srtor): wrar*r̂?-r, 
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MR. SPEAKER:  I am very sorry.
It will be much better if you avoid 
it.  Don*t ask question.

fan* : t

[
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SHRI SAMAR  GUHA (Contai):
In this regard, a Constitution.  (Am­
endment) Bill has been adopted in 
this House. This statement could have 
been made by the Home Minister  I 
do not know why the Minister of 
External Affairs should make this 
statement. Now Sikkim forms an as­
sociate State of India.

MR. SPEAKER: That is a different
matter.

«r : srerrcr

tft, *trr zr$ w f t,
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t̂t '-sn̂rr | fa fw%w vgizv ??̂r
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SHRI SAMAR GUHA:  A Constil
tution (Amendment) Bill has already 
been adopted.

vrarorstiftai r ^

«t eft tor 1 srtr

«rc  W Wr f̂nr T*

«rr ̂npcfr f f *rt ̂  f*RT  »

t <hw f fv #ht «nvfhr vrWt 3ft


